Hon.D.S M,i.sra, AM
Hon, G .S,Sharmal Ji

order dated 16.2. 1987 passed by the Supeni3F”

Post Offices, Varanasi~- respondent no. 1 directtn h 44
applicant to pay ha.}DOO by way of compensation in
20 instalments with the allegatlon that the appeal
preferred by him to the respondent no. 2- the Director
of Postal Services has not been decided 80 far. The
prayer for interim relief was also made to stay the |
recovery of the compensation. A notice was issued to :
the respondents to show cause as to why the petition be'j
not admitted and the interim relief prayed for be not

granted.

25 In reply to the show cause notice, the
respondents have filed an affidavit of the Assistant |
Superintendent of Post Offices, Varanasi along with a |
copy of order dated 8.3.1988 passed by respondEﬁt‘na.a
on the appeal preferred by the applicant‘statipg.that

the appeal of the apvlicant was accepted by the 9

respondent no.2 on 8.3,1988 and no cause of actiaa

survives to the applicant in this case.
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'Wé have heard learned c@un

s view of appellate order dated ai:ﬁ aﬁﬁa,, b

, '\--\"‘-_ .

impnsed on the applicant has been set aside. .TE}&?

ﬁas thus become infructuous an&-it need not be admitr-d

’ ‘

b, The petition is accnrdingly'dismissed as

having become infructuous without any order as ta costs,
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Member (&) ) Member

Dated 11.3.1988
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